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2 THE GAZETTE OF INDIA: EXTRAORDINARY [PART II—SEC. 3(1)]
Lvi— g fen wivg i RO, T JL EE 3, SU-EE (1) A D Wwhie Wanen T s90(dT), TRRe
2 T, 1909 BRI USATG fRY TG & oK oo v Wi 6 s2(an), o 23 WEad, 2015 ER

FANEIRTRY OF RGAD TRANSPORT AND HIGHWAYS
NOTIFICATION
Naw Deihi, the 3rd March, 2013

00 168K - —Whereas the draft rules further to amend the Cenmral Motor Vehicles Rules, 1586,
wei s published, as required under sub-section (1} of Section 212 of the Motor Vehicles Acr, 1988 (59 of
1528), vide notification of the Government of India in the Ministry of Road Transport and Highways number
G50 BIUEY, dated tha 21st Bovenher, 2014, Fxtraordinary, Part 1, Section 3, Sub-section {1}, inviting
rabmrrmn“ or suggestions fram ali person likely {0 be affecisd thereby before the expiry of the period of thirty
days [rom the date on which comes of the Official Gazette conraining the sald nofificalion were madn
availabie o the public

And, ':'r'hm'(*ac, cories of ihe sald Official Gazette were made available 1o the public on the
2l Movemuper, 2014

Aund, whereas, no objeeions and suggesiions have been received from the public on the suid drafl
rules for considerarion by ths Ceawr u} Governmant,

. -

Reps, therefors in ovnreise of e powers conterred by Section 27 wi

iral Government hereby makes the {ollowing rules further to fnmfnf‘
the Lentral Motor Vehieles Rules, lfb" Jamely:—

. s e e
Jefticles Ao THEE 55 ol | )8&1) he O

Lo {1} These rules may be cailed the Central Motor Vehicles {Third Amendment) Rules, 2015,
{2} “They shall come into foree on the dare of their publication in the Official Gazette.

2. In b e Comra! Maior Yenic.zs Rales, 1959 in rule 4, for the portion beginning with ihe words “attested by a
Gazettoa Officer of the Cerniral Ge imeni® and ending with the words “Municipal Corporation Councilor or
Fanoieyut Presidens”, the wiords “self attested” shall be substituted.

(¥, Mo, RT-11028/15/2014-MV1 )
SANJAY BANDOPADHYAY A, JU Sec
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azeite of India, Extraordinary, Part T, Section 3, Sub-section (i) vide
guiification nomber G.5, R, S90(8, dz—;‘;‘ he Zod June, 1989 and lastly amended vide notificalion number

A
SRS duted the 231‘(5 January. 2015,

-.CL..’
—
"1

Printed by the Menager, Government of ludia Press. Ring Road, Mayapurt, New Delhi-110064




